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Order dated 25.,3.04

Heard Mr. J.3encupta, Ld. Counsel for
the applicant and Mr. S.Be.Jena, Ld. &lditional
Standing Counsel. The applicant 3ri Primala
Guru had filed this 0.A. challencging the lette:
dated 2,12.,02 issued by Respondent No.4 direct:
him to hand over charge of the post of GDS3PM,
Godibandh B.0., where he was working wee.f.
24.3.2000.

2. The case of the applicant is that




DV | L~ AR,

K

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL Fe
' ;
the post of GD3BPM, Godibandh BO, fell Yacant
Olczc-ff\“ N
WeC€efe 26,11.,93 on the date of the permanent
"

incumbent,” Thereafter, he was anpointed to the
post, in the first instance on 10.4.2070, pendinc

decision of the Circle Relawxation Committee on -

his a»splication for aspointment, under
Compassionate Appointment Scheme by the
Department. When he was this continuing by
their order dated 10.4.2000, he was given
provisional appointment to the said post
We2oefe 244342000 till recular selection to
the post was made or till the decision of
Circle Relaxation Cammittee, with regard to

: his application was received, whichever was
earlier, His grouse is that while no decision
of the Circle Relaxation Committee had been
refeived, he was served with a notice of

termination as at Annsxire-3, It is in this

cr

backorouind that he has asproachzd *he Tribkunal

to g:ash the impu ned order dated 2.12.,02

and to direct the Respsondents t2 allow/apooint
the applicant to the »>o0st on compassionate
grounds.

3. The Respondents while admitting the F
facts of the cass, have stated that, in terms .
of the provision of the Director General ;ost

letter number 14-25/91-ED and Trainning dated

548493, they could not regularly filled up
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ost as the claim of the applicant for

I

Q
3
19)]

ssionate anpointment was pendino with

the Circle Relaxation Committee, However, they
had issied a public notification in responsei
to which as many as twent two applicants had

anplied including the asplicant. Pending

t»
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receipt of the final decision of the Circle
Relaxation Committee, the applicant was
appointed provisionally to the post, with
the understanding that his appointmen£ was
tenable till the compassionate appointment
case was decided by the authority.

4. The Respondents in their counter have
nots;however, explained the reasonl) which led
to the issue of the impugned order dated
212,02, On the other hand, they, on my query,
have submitted that the'finaL}decisiOn of the
Circle Relaxation Committee in the matter of
compa:sionate_appointment o® the applicant
was delayed as the matter had to be refe:rred
to the Director General, Posts for obtaining
relaxation, Théj have submitted that the said
réference was made as early as in 2000, but,
without any reply. It is also discloszd by
tham Shak the matter was referred to Director
General Post, although Respondent No.2 had
not recommended the proposal. They have now
obtained the final decision of the Director
General, Posts which reads as follows:-

"Since in this case neither the case was
recommended by the competent authority,
i.e,, the Circle Relaxation Committee
nor any relaxation was sought for,
therefore, no action was required to be
taken in this office",
' o ~
In other words, the ,Posts considers
9
. the reference made by the Circle Relaxation
t Committee(in short SRC) to that office, was
infructuous, @s no relaxation of the conditions

f : of the Compassionate Appointment Scheéne was

proposed by the Circle Relaxation Commni:tee,

It is now for the CRC to take a final view,




~ \\)\ : |
W o ey 7 o
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL }

i i

- -

That beinc the position of the case, at this

moment. ©F direct the Circle Relawation
Committee to take a final view on the as»sli-
cation of the ansplicant for €Bmpassiotnate ;-

i
L]

appointment, within @ period of 30 days from

the date of receipt of this order. In Cas

(¢

¥ 4 *
the Circle Relaxation Committee will aprrove

the application, the applicant will Obviously

®

get the bensfit of regular appyointment. On

1

the othar hand, if his application will be
reiecteﬁndy the Circle Ralaxation-@omnittee,
the impucned order dated 2,12,02 will be
civen effect to., It has also been disclosed
by the Respondents that they had made public
notification for the post, in response to
which twentytwo applications were received by

them, inclading that of the applicant. I

. _ o
would, therefore, direct that fresh selecthp
v

for the post of GD33PM, Gxiibandh B.0. , if {
‘that has not yet taken »lace, be made fraom
out of the twentytwo applications received in
response to the public notification made
earlier by the Respondents, a@s disclosad in
their counter and in case, in the final
selection, the applicant does not succeed,
having regard to his service as GD33PM for over
four years, he would be entitled to the benefit
of a retrenched works. Tha Respondents are dir-
ected to offer him any GDS post subject to th%l
1
willingneéss of thes applicant for such appgintl
ment,

This 0.A. is accordingly disposed of with

the abpve directions.
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